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No. O.A. 350/00904/2017 Date of order: 1.9. 2017

[
N p““li\”’t nrohe

Present Hon ble Mr A.K. Patnark Judrcral Memtaer

o

1 . . . .
SERYe1 T TEN WOUNG 161 B i

F'ortheApphoant | L None ‘ :

king the following

ROIT]

For the Respondenﬂts Mr. A.K. Guha, Counsel |

0 RDE R (Oral) R
S N B e Ui 380

A. K Patnalk Judrcra| Member

It was mentioned in the Bar that the Ld. Argurng Counsel for the
’:]\/(:,"f\h\ i'h(

appllcant is out of station. Mr. AK. Guha, Ld. Counsel«fordhemﬁroral

respondents is present andheard. umalaey e

2. With the aid and assistance of Mr. Guha and on perusal of,the

1er /‘Htr( }\ch A l\.“

records it if seen that this O.A. has been filed by the applicant under L{
|

Section 19 of the Administrative Tribunal Act, 1985 seekrng the followrng

38,

3“5 onas

reliefs:- !
ndent-No, 4 2ad he |
\

“(a) To set asrde and quash the |mpugned letter No E/SC/R 7685
dt. 30-05- 2016 issued by Sr. Divl. Personnel. Officer, R Rallway,‘ ‘
Sealdah as regard the applicant is concerned. , |
b) To issue a direction upon the respondent authontres torconsrder
the case of the applicant: based on the certificate subsequently
~ submitted  which is genuine and correct -and+ recervedebyﬂrther*
administration long before issue of his letter No. E/SC/R- 7685 dt
- 30-05-2016. Ty be cony
¢) Any other order or orders as the Hon'ble Trrbunal may deem flt
and proper. soiy b aope Fab
d) Cost of the case.” | | -

:\}
~
P

3. ~The appllcant has preferred a representatlon under Annexure A- 10' sli

to respondent No. 4. As the applicant has stated in the O.A. that.he has

made a representation under Annexure “A-10"’ to respondent No. 4 and he
has not recerved any response from respondent No. 4, | do not want to wait |
for the reply. Therefore | think it appropnate by dlrectrng respondent No. 4
that, if any, representatlon under Annexure “A- 10 has been preferred and

the same is still pending consideration, then the same may be consrdered

mod diemmead of wirhin a netind of four weeks from the date of reoerpt of a’
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-y ol thisord: o | |
copy of thrs order o A h e s e | P
4. Though | have not entered mto the merits of the case still then l i
hope and ct—rust that after such tcons‘lderatron if the applroants gnevance 'LS‘ ; ‘
R Guha. Lo
found to be genurne then expedmous steps may be taken by the tooncerned l
vt o Court eda |
respondent No 4 from the date of such COnsrderatron to extend those ]
benefits to the ‘applrcant. However, if in the meantrme the said |
representatron stated to have been preferred on 1.12. 2015t h I(ready | -
~iat Mea Jeriat | r:rs
beén drsposed of then the result thereof be oommunlcated to the applloant i b
,} :: :
within a period of 2 weeks from the date of receipt of a copy of this order s
| P
' P
5. With the aforesaid observation and direction, the O.A. is drsposed 1o
| | b
of, 2
6. A free copy of this order be handed-over to Mr A K t::uha Ld |
{
Counsel for the respondents, who is present and heard in Ciourt today. |
]
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